
FORM A

(under Resuration 6 or the rnsorvency ir'."8:iiJ;,:ffi::tJl, ,r0," (rnsorvency Resorution process
for Corporate persons) Regulatjons, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
UNICAST AUTOTECH PRIVATE LIMITED

Notice is hereby given that the Ho,n'bre Nationar company Law Tribunar, New Derhi Bench vr, hasordered the commencement of a corporate ir.orr"nii n,i.oruiion' process (crRp) of the uNIcAsrAUTOTECH PR|VATE L|M|TED on aB Jury ,2022.

EVANTREL PARTICU LARS
1 Name of rate debtor nU icast totech Private mLi dite2 Date of in on of cor rate debtor 23d Au ust, 2012J rity under which corporate debtor jsAutho

isteredtn orated / re
RoC - Delhi

4 (ClN) of corporate 02DL2012PTC240620Corporate ldentification No
debtor

5 Address of th
debtor

office of corporatee registered 27-Bl7, New Rohtak Road
New Delhi-1 10005

t) lnsolvency comme
corporate debtor

date in respect ofncement 08th July,
08.07.2022
10.07.2022

opy of order dated
was received by the lRp on

2022 (C

cess
Esti am ted date clos reU o n oS e os uti noency 4th January, 202- 180 days from date of

order i.e 08th Ju 2022recei of
Name and registratio
professional acting

r BBI/r pA-002/t p-No oogl tzo tt _.t at nzqo
M r. Kanti Mohan Rustagin number

as in
of the insolvency
terim resolution

rofessional
I Address and e-mail of the lnterim resolution

professional, as regjstered with the Board
l\rr Kanti Mohan Rustagi

10 Address and
correspondence
professional

e-mail
with the

to be used foi
interim resolution

IRP tn the matter of Unlcast Autotech
Private Limited

Resurgent Resolution professionals LLp

Add: 905, grh Floor, Tower C, Unitech
Business Zone Nirvana Country Sector-so,
Gurgaon- 122018

mE-mail: ciro unica stautotech@ mail.

Kanti Mohan Rustag j;

11 submission of claim!Last date for 22.d
appo

July, 2022 (14 days
intment of lnterim

from the
Resolution

2022Professional i e08Ju'12 IaC eSS s of d tf an U nitors, de cl USav e of
sesub- ction of es octi n 2 a6A) scerta ned theby

nterim reso utio n Srofes nJO ai

Not Applicable

13
Not ApplicableaN Sme of nSO lve rofeP Ss o n Sncy d ntie dfle o

act as uthofls ed of redc itors an
lass na m foes e cha class

14 elR eva nt oF arms avare ail Ib e at OV I

7.

u341

of

Add: E-7, Kailash Cotony ,New Delhi,
Oelhi,110048

E-mail:
kanU.rustaqi@patantaltassociates.com

(b)

Representative



)

The creditors of Unicast Autotech Private Limited, are hereby called upon to submit their claims with
proof on or before 22nd July, 2022 to lhe interim resolution professional at the address mentioned
against entry No. 10 stating 'CLA|M,, on the top of Envelope/ in the Subject Line.

The linancial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract ponalties.

Name and Signature of lnterim Resolution professional:

sd/-

k*V*-----
(Mr. Kanti MoDqn Rustagi)
Dale and Placyl2 July 2022 at New Delhi


